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Memo from Director of National 
Federation of Cooperative Sugar Fac-
tories against Uneconomical levy 

Sugar Prices

184. SHRI PRASANNBHAI MEH-
TA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to state:

(a) whether a memorandum has
been sent by the Director of the 
National Federation of Co-operative 
Sugar Factories to the Minister against 
the uneconomical prices for levy 
sugar;

(b) if so, whether Government have 
taken any decision on tile recom-
mendations of the Marathe Committee; 
and

(c) if not, when the same is likely 
to be taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) A memoran-
dum No. F. 13-56/77-SP dated 29th 
June, 1977 addressed to the Minister for 
Agriculture and Iriigation was receiv-
ed from the Vice-President of the Fe-
deration.

(b) In its meeting held on 27-10-77
the Cabinet took a decision on
the recommendations made by the 
Marathe Committee accepting the 
minimum notified cane price as the 
basis of fixing levy sugar prices, but 
deciding that each mill will be con-
sidered individually for fixing the 
price of its levy sugar.

(c) Question does not arise.

Change in the Procedure of Furnish-
ing Security for Meter by D.E.S.U.

185. DR. MURLI MANOHAR JO-
SHI: Will the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a) whether Government are aware- 
that new allottees of Government 
quarters in Delhi /New Delhi are ask-
ed by the D.E.S.U. to clear the arrears, 
if any, of the previous occupants and 
also to deposit cash security for meter 
when they apply for the reconnection 
of the electricity;

(b) the reasons for changing the 
procedure of furnishing the security 
on behalf of the allottee by the office 
of the concerned allottee; and

(c) whether Government are aware 
that the above change has created di-
fficulties particularly for the low-paid 
employees of the Government* and 
if so, the steps Government propose to 
take to restore the previous proce-
dure?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
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BAKHT): (a) to (c). Because of hea-
vy accumulation oi arrears of electri-
city charges against certain allottees 
of Government quarters, the Delhi 

Electric Supply Undertaking had de-
cided some time back that security 
deposit for electric meters should be 
recovered in cash from allottees of 
government quarters and that arrears, 
if any, due from the previous occu-
pant should be cleared by the new al-
lottee before the electricity supply 
could be restored. On receipt of a 
number of representations from new 
allottees of Government quarters, the 
Undertaking has since decided not to 
Insist on clearance of arrears of old 
occupants by the new allottees before 

electricity Is restored. However, secu-
rity will have to be deposited by such 
allottees in cash as is being done by 
other consumers.

Mismanagement of Funds and Con-
struction of Hostel in Jawaharlal 

Nehru University

186. PROF. DILIP CHAKRAVAR- 
TY: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND 
'CULTURE be pleased to state:

(a) whether there had been mis-
management of funds in the Jawahar-
lal Nehru University;

(b) whether there had been com-
plaints from the students regarding 
the construction of Hostels; and

(c) the steps already taken or pro-
posed to be taken in the matter?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) to (c). The information is 
being Collected and will be laid on 
the Table of the Sabha in due course.

Spray dried trade waste in Delhi 
Agency in Kalkaji, Delhi

187. PROF. DILIP CHAKRAVAR- 
TY: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND

REHABILITATION be pleased to 
state:

(a) whether a sizeable part of the 
land near Kalkaji acquired under the 
Displaced Persons Land Acquisition 
Act, 1948 has been sold out to a pri-
vate Housing Agency operating in 
Greater Kailash Part II;

(b) if so, whether it violates the 
provisions of the Act and the Rules 
made thereunder; and

(c) the steps Government propose 
to take to accommodate the eligible 
displaced persons who are in the 
waiting list and awaiting allotment?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN- 
KAR): (a) No, Sir.

(b) Does not arise.

(c) So far as displaced persons 
from former West Pakistan are con-
cerned, fresh allotments were stopped 
long back and no displaced persons

are on the waiting list awaiting allot-
ment.

As for the displaced persons from 
former East Pakistan (now Bangla-
desh) gainfully employed in Delhi, all 
those who were found eligible in res-
ponse to the two Press Notes dated 

4-1-1966 and 13-8-1967, were offered 
plots in Chittaranjan Park. Fresh ap-
plications were invited vide Press 
Note dated 14-1-1977 for the remain-

ing plots in Chittaranjan Park, which 
are to be allotted by draw of lots 

amongst those found eligible.

Spray Dried Trade waste in Delhi 
Milk Scheme

188. SHRI P. RAJAGOPAL NAIDU: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether seventy to eighty tons 
of spray dried trade waste kept in 
the store of Delhi Milk Scheme has 
gone bad;




